IN THE CENTRAL ADMINISTRATIVE TRIHUNAL
PRINCIPAL BENCH

0.A.Vo. 3095/92 ‘ DATE OF GECISION 14,7.9

Sh,Goverdhan Lal Dhawvan ... Applicant

V/s
UeOel. & Others s+ Respondents
FOR THE APPLICANT eeso ShS.KGupta,counsel
FOR THE RESPONDENTS ese Sh,N.S.Mehta,counsel

CORAM
Hon'ble Member Sh.B.5.Hegde, Mamber(J)

(Owal/Judgement )

[delivered by Sh,B.S.Hegde,Member(3)_/

Heard the counsel for both the pirtles.
A-s per direction of this Tribunal, the
respondents furnished their official rile for
verification, Howaver, on verification, the
applicant has not bean able to show any proof that
he has paid the amount of R 8156,00 on 3.7.585.5h,
Mehta,the learned counsel for the responients drawn

my attention towards the total amount withhsld

rega-rding of f&:4435,00 -and .’ .5651,00 rega-rding
commutation pension and B 1,000/-regarding suf¥ety

amount which has not besn paid so far. In this

connection, he has mentioned as per annexure R,I
that panel rent has been charged from the applicant
only from 8/87 till the vacation of the quarter
(12.7.89) which comes to R 15,287,.60.

Despite the verification of the various
documents of the department, the applicant has not
beegn able to show any proof in support of his

contention that he has paid R 8,156.00 on 3.7.89,

N T




-

Learned counsel for the applicant submits that
keepinrg in view, the Supreme Court decision in
Shiv Charan case V/s U.J.1. & Ors and the decision
of this Tribunal in Madan Mohan V/s U.0.I. and
Ors. case that Govt.dues cannot be deducted from
DCRG amount and recovery of penal rent can be
sffected in accordance with law.lLd.counsel for

the respondents concedes to acceat that the total
amount withheld regarding DCRG amount(4435/-gné

e 5651/=) regarding commutation pension and

B 1,000/=rega=rding surety bond can not be
withheld, In visw of the Supreme Court decision

and accordance with law they are inclined to relcase

this amount to the applicant,
In the circumstances, applicant is

entitled to get a sum of R 5651,C0 regarding
commutation pension and R 1,000/-as surety bond,
A-e a consequence thereupon the respondents afr—
within their right to claim penal rent from the
applisent in accordance with law,In the facts

and circumstances of the case, respondents are
directed to releass this amount to the applicant
within a period of 2 months from the date of raceipt
of a copy of this order, There is no ésterest
payable to the applicant for the delayed payment,
since applicant has not paid the rent payablec by

him to the respondaents in time.

Rccordingly, CA is disposed of,

(a.s.nssoW
MEMBER(J)




